Factual and Action Taken Report 1
In the matter of
Original Application No. 467/2022

In the matter of :

Alok Agarwal

Urban Local bodies, Dehradun & Anr

........... Applicant

Versus

............. Respondent

I. BACK GROUND

1. That, the Hon’ble National Green Tribunal, Principal Bench,
New Delhi, in the matter of O.A. No. 467/2022, Alok Agarwal
Vs Urban Local Bodies, Dehradun & Anr issued inter alia -
following directions on 06.07.2022:

........ Accordingly, we constitute a Joint Committee

comprising of State PCB, Commissioner, Municipal
Corporation, Dehradun and District Magistrate,
Dehradun. The State PCB will be the Nodal agency for
coordination and compliance. Factual and action taken
report may be furnished within two months by e-mail at
Judicial — ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the Jorm

of Image PDF.

2. In compliance of order passed by the Hon’ble National Green
Tribunal, Principal Bench, New Delhi on dated 06.07.2022, the
joint committee has undertaken inspection of the area in
question on 01.09.2022 Following officials of the Joint
Committee were part of the inspection :-
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2
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SDM (Sadar), Dehradun.

Dr. D.C. Tiwari, Senior Veterinarian Officer, Nagar
Nigam, Dehradun.

Dr. R.K. Chaturvedi, Regional officer, UKPCB,
Regional Office, Dehradun.

Shri Rakesh Kandari, Asst. Environment Engineer,
UKPCB, Regional Office, Dehradun.
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II. OBSERVATION OF THE JOINT COMMITTEE
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III. Action taken by UKPCB :-

1. Show cause notice and why not environment compensation of
Rs. 3750/- per day shall be imposed on the unit (M/s. Rakesh
Saxena, S/o Shri Ramnath Dairy, Milan Vihar, GMS Road,
Dehradun) for violation of environmental norms till compliance
of the direction via Letter No. UKPCB/HO/Con/Gen-183-
581/2022/34 dated 07.11.2022. (Annexure-1).

2. Show cause notice and why not environmental compensation of
Rs. 2250/- per day shall be imposed on the unit (M/s. Doon
Repairing Shop, Milan Vihar, GMS Road, Dehradun) for
violation of environment norms till compliance of the direction
via Letter No. UKPCB/HO/Con/Gen-183-581/2022/33 dated
07.11.2022. (Annexure-2).
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Latitude: 30312369
Longitude: 78009707
Elevation: 633,1721 m
Acecuracy: 6.4 m
Azimuth: 222° (SW)
Piteh:-14,9°

| Time: 01-09-2022 12:34

Note: farman dairy milanviha

- ¥
'Latitude: 30.312307
tLongitude: 78,000752

Elevation: 633.1721 m
Aceuracy: 6.7 m
Azimuth: 269* (W)
Pitch: -6.3° (1.6°

Time: 01:09-2022 12:39

Note: saxena dairy milanvihar

Latit 312424
sLengitude: 78,009662
‘Elevation: 633,27¢2 m
Aecuracy: 6.7 m
Azimuth: 218° (SW)

Piteh: -4.7° (1.2°

09-2022 12:36

Lengitude: 78,00966
Elevation: 633.17¢1 m
Accuracy: 8.5 m
Azimuth: 181° (SE)
Pitch: -13.5° 54.4‘)
Time: 01-09-2022 12:34

N n dairy milanvihat
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Uttarakhand Pollution Control Board
S “Gaura Devi Paryavaran Bhawan”
468, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

Web : www.ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com

§

UKPCB/HO/Con/Gen-183-581/2022/ gq Date: 07} 11.2022
Speed Post
To,

M/s Rakesh Saxena,
S/O-Shri Ramnath Dairy,
Milan Vihar, GMS Road,
Dehradun.

Directions under Section 33(A) of Water (Prevention and Control of Pollution) Act-
1974 and Section 31(A) of Air (Prevention and Control of Pollution) Act - 1981

WHEREAS, the Central Government has made the Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and
vide provisions of this Act every water/air polluting industry/unit/operation/processes is
required to obtain consent to establish and consent to operate from the State Pollution
Control Board; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution
Act, 1974 and Section-21 of the Air (Prevention and Control of Pollution Act, 1981
as amended, it is the mandatory requirement for any industry plant, operation or
process, or any treatment and disposal system or any extension or addition thereto,
which is likely to discharge sewage or trade effluent into a stream or well or sewer or on
land; to obtain prior Consent from the Board: and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of
environmental pollutants from the industries, operations or processes, have been
specified under the Environment (Protection) Rules, 1986; and it is mandatory to every
industries, operations or processes to keep their effluent quality within the specified
norms; and

WHEREAS, in compliance of the order passed by Hon’ble NGT on dated 06.07.2022 in
O.A. no. 467/2022 Alok Agarwal Vs Urban local bodies, Dehradun & Anr, inspection of
the dairy was carried out by the joint committee on dated 01.09.2022 and made
following observations :-
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AS SUCH, it is evident from the above observations that the Dairy has violated the -
provisions of Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 as amended thereafter and is in
operation without obtaining consent to operate of the Board.

NOW THEREFORE, in exercise of the power conferred under Section 33(A) of the
Water (Prevention and Control of Pollution), Act-1974 and Section 31(A) of the Air
(Prevention and Control of Pollution), Act-1981 as amended with approval of the
competent authority of the Board, you are directed

1. To Show Cause within 30 days of time from issue of this notice to the
undersigned, why your Dairy not be closed down under the provisions of
above Act and concerned authorities be directed to discontinue your power
and water supply.

2. To Show Cause why not Environment Compensation of ¥ 3,750/- per day
shall be imposed on your Dairy for violation of Environment norms till
compliance of the directions.

(S.P.Supudhi)
MemberSecretary.

Copy to :-

1. District Magistrate, Dehradun for kind information please.

2. Regional Officer (l/c), Uttarakhand Pollution Control Board, Dehradun
for information and necessary compliance.

3. Guard File.

Member retary

oy =



— HEAD OFFICE

AT Uttarakhand Pollution Control Board An NEXURE-3
= “Gaura Devi Paryavaran Bhawan”
468, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com
UKPCB/HO/Con/Gen-183-581/2022/ ¥} Date: 07 11.2022
Speed Post
To,

M/s Doon Repairing Shop,
Milan Vihar,
GMS Road, Dehradun.

Directions under Section 33(A) of Water (Prevention and Control of Pollution) Act-
1974 and Section 31(A) of Air (Prevention and Control of Pollution) Act — 1981

WHEREAS, the Central Government has made the Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and
vide provisions of this Act every water/air polluting industry/unit/operation/processes is
required to obtain consent to establish and consent to operate from the State Pollution
Control Board; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution
Act, 1974 and Section-21 of the Air (Prevention and Control of Pollution Act, 1981
as amended, it is the mandatory requirement for any industry plant, operation or
process, or any treatment and disposal system or any extension or addition thereto,
which is likely to discharge sewage or trade effluent into a stream or well or sewer or on
land; to obtain prior Consent from the Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of
environmental pollutants from the industries, operations or processes, have been
specified under the Environment (Protection) Rules, 1986; and it is mandatory to every
industries, operations or processes to keep their effluent quality within the specified
norms; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 06.07.2022 in
O.A. no. 467/2022 Alok Agarwal Vs Urban local bodies, Dehradun & Anr, inspection of
M/s Doon Repairing Shop, GMS Road, Dehradun was carried out by the joint committee
on dated 01.09.2022 and made following observations :-
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AS SUCH, it is evident from the above observations that the Repairing shop has
violated the provisions of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 as amended thereafter and is in
operation without obtaining consent to operate of the Board.
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NOW THEREFORE, in exercise of the power conferred under Section 33(A) of tit
Water (Prevention and Control of Pollution), Act-1974 and Section 31(A) of the Air
(Prevention and Control of Pollution), Act-1981 as amended with approval of the
competent authority of the Board, you are directed :

1. To Show Cause within 30 days of time from issue of this notice to the
undersigned, why your Repairing Shop not be closed down under the
provisions of above Act and concerned authorities be directed to
discontinue your power and water supply.

2. To Show Cause why not Environment Compensation of ¥ 2,250/- per day
shall be imposed on your Repairing shop for violation of Environment

norms till compliance of the directions.
(S.P.Subftdhi)

Member Secretary.
Copy to :-

1. District Magistrate, Dehradun for kind information please.

2. Regional Officer (l/c), Uttarakhand Pollution Control Board, Dehradun
for information and necessary compliance.

3. Guard File.

Member retary
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